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Written Answers

VistiT oF NAGA LEADERs TO East
PAKISTAN

*450. SHRI MAYAVAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the leader
of the Underground Nagas who had re-
cently met the Prime Minister visited East
Pakistan;

(b) if so, whether some more Under-
ground Nagas who were also present at
the time of talks with the Prime Minister
bad also gone to East Pakistan;

(c) whether in view of the failure to
reach ady agreement, Nagas are now ap-
proaching Pakistan Government for their
help in solving the problem; and

(d) if so, the steps Government have
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Government of India have
no information on this subject.

(c) Extremist elements amongst the
Underground Nagas have been in contact
with Pakistan and have been receiving
assi ¢ in arms, itions and train-
ing facilities,

(d) The Government of India hawe
taken measures within the limits of their
resources in men and momey to prevent
contact with and help from Pakistan reach-
ing the Underground Nagas, However, due
to the difficult terrian and vastness of the
area, some Underground Nagas do manage
to sneak in and out of India.

STRIKE BY EMPLOYEES OF HINDUSTAN
AERONAUTICS LTD., BANGALORE

2841. SHRI KIRUTTINAN : Will the
Minister of DEFENCE be pleased to
state :

(a) whether employees of the Hindustan
Aecronautics Ltd.. Bangalore arc going to
stage an indefinite hunger strike at New
Dethi during the current session period and
also at Bangalore simultaneously;

t\E:lb) if 0, what are their main demands;
al

(c) the steps taken by Governmen: to
meet their demands ?
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THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) The Hindustan Aeronau-
tics Employee’s Association, Bangalore
Division, has given a notice to the Company
to this effect.

(b) Thcir main demands are :(—

(i) Reinstatement of 5 employees
whose services were terminated
and withdrawal of charge sheets
served on some other employees.

Payment of wages/salartes for the
lock-out  period  (10-11-66—
16-11-66) to all employees.

Stoppage of alleged unfair labour
practices and harassment.

(it)

(iii)

(iv) Payment of twice the wages for
overtime work for all indirect
workers.

(a) All outstation bases to be
covered under the Factories
Act for the benefit of basic
amenities and facilities.
Enhancement of  existing
rates of outstation allowance.

(v

(b)

Payment of outstation allow-
ance to local employees on
transfer from their respective
bases to other outstations.

(c) The Commissioner of Labour in

(c)

Mysore. Bangalore, is looking into the
matter.
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